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(«) the number of such officers who 
hava been selected ao ter;

(f)  whether the rulea relating  to 
bringing forward ct vocencies aa well 
■a the qualifying candidates to the 
next year have been changed;

(«) if so, the effect of these changes 
in the rules on the actual selection of 
the Emergency Officers; end

(h)  Hie number of released officers 
wtoo are likely to be benefited as a 
result of the scheme?

The Minister of State in the Minis­
try of Home  Affairs (Shri  Vldya 
Charan Shnkla): (a) The Indian Ad­
ministrative  Service  (Recruitment) 
Rules, 1954, have been amended pro­
viding for the reservation for a period 
of five years of 20 per cent of the total 
number of annual permanent vacanc­
ies to be filled by direct recruitment 
on the results of competitive examina­
tion. in favour of the Emergency Com­
missioned/Short Service Commissioned 
Officers commissioned in the Armed 
Forces of the Union after 1st Novem­
ber 1962 and released thereafter.

(b) In accordance  with the rules 
framed for the I.A.S. etc. (Released 
EC/SSC Officers) Examination, I960, 
a candidate, in order to be eligible to 
sit for the examination, must not have 
attained the age of 24 years on the 
1st August of the year in which he 
joined the pre-commission training the 
Armed Forces.

(c) No, Sir.

(d) Does not arise.

(e) Twenty-five  candidates  have 
been recommended by the Union Pub­
lic Service Commission  for appoint­
ment to the all-India and Central Ser­
vices on the basis of the examination 
held in 1066. Out of these, four have 
been selected for I. A.S./I.F.S.

(f) Me, Sir.

(g) Does not arise.

(h) This figure will depend upon the 
aunber of officers who may be  «• 
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leased and who are eligible to  take 
the examinations to be held annually 
during the period upto 1970. It is not 
possible to anticipate this number.

Recruitment of Scheduled Castes ia 
the All-India Services

968. Shri Slddayya: Will the Minis­
ter of Hone Affain be  pleased to 
state:

(a) whether a working group of 
officials has been constituted to ex­
amine the question of recruitment of 
Scheduled Castes in the All-India Ser­
vices and the settlement of landless 
labourers;

(b) whether it has submitted any 
report; and

(c) if so, the nature of the recom­
mendations made by it?

Hie Minister of State in the Minis­
try of Home  Affairs (Shri  Vidya 
Charan Shukla): (a) Yes. A working 
group of officials has been constituted 
to look into the question of represen­
tation of Scheduled Castes in all Gov­
ernment Services and the settlement 
of Scheduled Caste land less labour 
on land available for cultivation.

(b) No.

(c) Does not arise.

Bihar Minister's offer to mediate in 
Delhi Police Dispute

969. Shri Yash pal Singh:
Shri S. C. Samanta:

"  Shri Bibhnti Mtahra:
Shri K. N. Tlwary:
Shri Madhn Umaye:
Shri S. M. Baaerjee:
Dr. Bam Maiwihar Lotts:
Ŝhri George Fernandes:
/ Shri Bam Sewak Tadav:
Shri S. C. Jha:

Will the Minister of Hama Affako 
be pleased to state:

(a)  whether the Bihar Police Mfcils- 
' ter described to mediate between the 
Delhi Policemen aad the Central Gov­
ernment; and




